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COUNCIL OF STATE
Wednesday, 20th November, 1946

The Council met in the Council Chamber of the Council House at Eleven of the
Clock, the .Honourable the President in the Chair.

MEMBER SWORN:
The Honourable Shri Rajendra Prasad (Food Member).

QUESTIONS AND ANSWERS
ARMS LICENCES WITHDRAWN IN CALCUTTA

124. Tre ‘HoNoURABLE ME. G. S. MOTILAL : (¢) How many arms licenses
have been withdrawn in Calcutta and for what reasons ?

(b) Is it a fact that some responsible persons, who held licenses, fired a few shots
on an attacking mob, have been dispossessed of their arms and their servants have
been arrested ? What action have Government taken ?

TrE HoNoURABLE MR. A. E. PORTER : (a) and (b). I have made enquirics
and the information furnished by the Governunent of Bengal is as follows. No arms
licences have been withdrawn in Calcutta since 16th August. Weapons have been
seized for breaches of law from seventeen persons of whom three have been warned
and discharged while cases against the others are under consideration.

THE HONOURABLE MR. G. 8. MOTILAL : From whem ardlew min) weaycns
have been seized ?

Tre HoNouraBLE MRr. A. E. PORTER : 1 have not got thet information
Tho only information furnished by the Bengal Government is what I have read out.

THE HoNoURABLE MR. G. S. MOTILAL : Will the Honourable Member make
enquiries about this ?

TaeE HoNoUrRaBLE MR. A. E. PORTER : Yes, Sir.

THEE HoNoURABLE MR. 8. K. ROY CHOWDHURY : Will Goverument consi-
der the repealing of the Arms Act so that a section of the community is not handj-
capped for want of arms when there is lawlessness and disturbance ?

(No answer.)

STATEMENT BY MR. GHAZANFAR ALI KHAN

125. TaE HONOURABLE MR. G. S. MOTILAL : (a) Has Government’s attention
been drawn to a report in the Statesman of 5th November , 1946 that the Honour-
able Mr. Ghazanfar Ali Khan, a member of the Cabinet, while addressing a Delhi
audience said that ‘ It was the duty of every Muslim to invite people of other religions
to embracs Islam. In fact they wanted all Indians to become Muslims *’ ?

(b) Are Government prepared to permit making of such statements by
Government members ? -

TaHE HoNoURABLE MR. A. R. NISHTAR : (a) Government have noticed the
the diterent versions of the Honourable Member’s Urdu speech, which &p in
different newspapers. It may interest the Honourable Member to know the main
point of the speech, which I have ascertained from my Honourablo collcague was
as follows :—

“Allusions had been made by the previaus speaker at the meeting to the allega-
tion made in ocertain quarters that the Muslim League had given a seat out ofits
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.own quota to a representative of the Scheduled Castes in order to win them over to
the Muslim religion.”

Referring to this allegation, my Honourable colleague, the Health Member,
made it clear thet conversion through coercion or bribery was forbidden by Islam
and that it was entirely erroneous for anybody to suppose that the Muslim League
was trying to convert the Scheduled castes by offering them the bribe of a
-seat in the Executive Council out of its own quota. My Honourable colleague went
-on to emphasise that while the method of cosrcion or bribery for purposes of conver-
-sions was forbidden to Muslims, it was the duty of every Muslim to invite every non-
Muslim to accept the faith of Islam, which every true Muslim believed to be the best
spiritual and moral code for the individual and collective 1ves of mankind. It
was, he further said, the duty of every Muslim to extend this invitation not only to
members of the Scheduled castes, but to every non-Muslim in this country and to
all nations of the world.

(b) Members of the Government must be free to express their personal views on
.such matters.

Tre HonouraBLE MR. 8. K. ROY CHOWDHURY : Is this the reason why
580 many conversions have been made in East Bengal ?

Tee HoNoURABLE MR. A. R. NISHTAR : 1 would submit, Sir, that this has
nothing to do with the question.

THE HONOURABLE MR.G.S. MOTILAL: May I put one supplementary ques-
tion 1

Tue HoNouraBLE THE PRESIDENT : 1t might provoke other questions.
1 do not think the Council of State is the place for ventilating this sort of grievances.

THE HoNOURABLE MR. G. S. MOTILAL : You will realise, Sir, that it will
not provoke other questions. The question is, is this the Government’s view or is
it the view of the Honourable the Leader of the House ?

THE HoNOURABLE MR. A. R. NISHTAR : So far as the specch is concerned
that is the view expressed by my Honourable colleague who made the speoch.  So
far as (b) is concerned, it ought to be the view of everybody. 1 would like on behalf
of the Government to make it clear that it is a religious matter and so far as religious
matters are concerned every person is free to express his personal opinions in his
individual capacity, not as & member of the Government.

Tax HoNouraBLE THE PRESIDENT : 1 think this was quite apparent from
your previous reply to the question.

ALLEGED MEMORANDUM TO THE CABINET DELEGATION BY His EXCELLENCY SIR
OLAF CAROE ON THE TRIBAL AREAS

126. THE HoNOURABLE RaJa YUVERAJ DUTTA SINGH : Are Government
aware that a memorandum bolieved to have been drafted by the Governor of the
N.-W. F. Province, Sir Qlaf Caroe, was preseated to the British Cabinet Mission
at Now Delhi, in April last, pointing out the danger of handing over the adminis-
tration of the tribal areas to the Congress membors of the Governmont particularly
Hindus ? If so, will Government place a copy of it on the table ?

Tae HoNouraBLE MR. A. R. NISHTAR : The Government of India have
no information.

PARTIOIPATION BY THE INDIAN DELEGATION IN THE DISCUSSION ON THE DANUBE
QUESTION

127. Tae HoNoURABLE PaNpIT H. N. KUNZRU : (@) Isit a fact tha. speaking at
the Plenary Session of the Peace Conference on the 14th Qctober, 1946, M. Molotov
referring to the disoussion on the Danubs question in the conference said * What
interest has India in this question............ for the eake of adding its voice to
the voioe of other delegations and following in the wake of Britain, the Indian



Dolegation took an active part in the settlement of this question and in no way
as an impartial country and in no way as a delegation animated by the desire to
seek a correct solution of this quostion.” ?

(b) Was the Indian Delegation under the control of the present Central Go-
vernment or is it true as alleged by M. Molotov that the D legation was subjected
. -to ““ external pressure ¢ -

THE HoNOURABLE MR. A. V. PAI : (a) Yes.

(b) The delegation was provided with a brief and received from time to time
instructions on important points from the Government of India. After the inaugu-
ration of the Interim Government these instructions were sent by that Govern-
ment. Inevitably a considerable measure of discretion was given to the delegation
and it was not always possible to send instructions on every new point that arose.
Government are not aware of any external pressure being brought to bear on India’s
delegation but it is usual in such conferences for various countries and interests

' to canvass for support of their respective propositions.

Tan HoNouraBLE PanpiTr H. N. KUNZRU : With regard to part (b)
of the question, have Government taken any steps to clear the position of the In-
. dian Delegation from the charge brought against it by M. Molotov ?

THE HoNOURABLE MR. A. V. PAI : Government did not consider it necessary
to take any steps in that direction.

RE-UNION OF GoA, ETC., WITH THE MOTHER COUNTRY

' 128. THE HONOURABLE RaJA YUVERAJ DUTTA SINGH: Are Government
aware that the peoplo of Goa, Damaun, Diu and of other foreign possessions in India,
have expressed a desire for re-union with the mother country, on the principle of self-
determination in the new constitution ? What steps are being taken, or are proposed
to bo taken to consider their claim and give them this right ? '

TrE HoNOURABLE MR. A. V. PAI: Government are not in a position to say

what th people of Goa, Damaun, Diu and other foreign possessions in India desire

. regarding a re-union with the mother country. They are aware however that some

such sentiments have been expressed. They feel that the right time to consider

the question of the foreign possessions in India will be at a later stage when the
constitution of India takes shape.

REPARATIONS FROM GERMANY

§129. F/Lr. Tae HoNourRABLE RUP CHAND: (a) Will Government lay on
the table a statement showing particulars of German machinery and eéquipments
which are to be brought to India as reparations?

(b) Will they state the approximate date when the equipment may be expected
to reach India and the manner in which it is proposed to be utilised?
S

) TrE HoNOURABLE MR. Y. N. SUKTHANKAR : (a) The Honourable Member ’s
attention is drawn to the answer given on the 7th November on the floor of this
House to Part (b) of question No. 19 by the Honourable Raja Yuveraj Dutta Singh.
It is not possible to say at present what further plants and machinery will be allo-
cated to India against her share of reparations.

(b) Arrangements are being made for the inspection and taking over charge
of the Wagner Plant at site but it is not possible to say now when the plant will
actually be removed to India. Nor any decision has been taken by Government as
to how the plant will b, utilised on arrival in India.

TaxATION ENQUIRY COMMITTEE

_ 130. F/Lr. TaE HoNoURABLE RUP CHAND : Will Government state when they
propose to set up the Taxation Enquiry Committee as proposed by the Honourable
the Finance Member in the course of his speech while presenting the budget estimates
for the year 1946-47 %



TaE HoNoURABLE S1B CYRIL JONES : The matter is under oconsideratiom
and Govermment have not come to a final decision.

TEXTILE MACEINERY

N
131, F/ur. TBE HoNoURABLE RUP CHAND: Will Covernment state:

(a) Whether arrangements have been completed for the import of Capital
equipment for textiles from Britain into India and for the manufacture on a
reoiprocal basis of textile machinery parts in this country %

(b)) Whether it is a faot that neg‘?:istions with regard to the proposals referrod
t5 in (@) above have been hanging sinoa 1942 ; if so, the reasons therefor ?

(¢) Whether there has been opposition from Lancashire cloth manufacturers to

he proposals for enabling India to prcduce more cloth and for importing new

textile machinery on the ground that the export market for Lancashire would
suffer thereby ? .

(d) The reasons for the dclay in the arrival of textile machinery and equipment
and the steps which the Government have taken to expedite its :mport in view of
the urgent need of replacing and supplementing the worn-out machinery in India ?

(e) Whether it is a fact that a considerable quantity of Brit'sl.-m:de clcth, in-
cluding woollens, has arrived in Ir.dia ar.d more shijments are sccn exrectcd , while
the allotment of shipping space to bring mschinery is teing deloycd.

THE HoNOURABLE MR. M. W. M. YEATTS : (a) The Government of India
have decided, on the basis of the recommendations of the Post-war Planning Commit-
tee (Textiles), how much textile machinery should be set up in each Province and
State, and import licences for all or practically all of thiz machinery have been issued.
Negotiations regarding the manufacture of textile machinery parts in this country
are in progress at present.

(b) No, Sir.

(¢) The Government of India are not aware of any such opposition.

(d) The delay is due to the slow rate of industrial reconversion to peace-time
production and to labour shortage. The Government of India have urged upon the
Government of the United Kingdom the importance of India’s requirements of textile
machinery being met as quickly as possible. An important function both of the
India Supply Commission in London and the India Supply Mission in Washington
is to give all possible assistance to Indian industrialists in securing quick deliveries
against their orders. There is at present a Textile Machinery Delegation in the U. K.
who are doing whatever is possible to expedite delivery.

(e) Imports of British-made cloth are needed to relieve the shortage in India.
There is no question of these imports ousting imports of machinery by reason of lack
of shipping space. As already indicated, the impediment to imports of machinery
i8 not lack of shipping space but lack of manufacturing capacity.

TEE HoNoURABLE MR. HOSSAIN IMAM : Has the Government taken any
steps to reallocate the portion allotted to a Province which has refused to have textile
mills ? .

THE HONOURABLE MR. M. W. M. YEATTS : No, Sir.

TaE HoNOURABLE MR. HOSSAIN IMAM : Does the Government propose to
do something ?

Tap HoNOURABLEMR. M. W. M. YEATTS : I cannot pronounce yet on Govern
ment’s intentions.

132.* Aromio REsEarcH COMMITTEE
P 133. F/Lt. TRE HoNoURABLE RUP CHAND : Will Government state whether
any steps have been taken to exploit atomic energy for industrial purposes in India,

especially in view of the fact that most of the raw materials required to generate
atomioc energy ate ‘easfly available in this country 1

‘(Question No. 182 was withdrawn by F/Lt. the Honourable Rup Chand.)
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Tra® HoNOURABLE MR. M. W. M. YEATTS : Yes, Sir.

The Council of Scientific and Industrial Research have constituted an Atomio
Research Committee for formulating proposals for the generation and exploitation
of atomic energy in India from raw materials available in this country and to main-
tain liaison with similar bodies in other countries so that India may keep in touch
with developments in more advanced countrieslike the U. S. A. and U. K. This
Committee has further set up two Sub-Committees i.e. (1) a Sub-Committee for the
geophysical survey of thorium bearing and associated minerals in Travancore, and
(2) a Sub-Committee for formulating a plan for a geophysical survey of the uranium,
thorium and associated minerals in the rost of India. )

2. The Geological Survey of India have also deputed geologists to survey the
raw materials likely to be of use in the genoration of atomic energy. In addition,
the Council of Scientific and Industrial Research have sanctioned a grant of Rs.
1,10,000 to Professor M. N. Saha for researches on nuclear physics in the Calcutta
University and a grant of Rs. 32,000 to Professor H. J. Bhabha, Director, Tata
Instituto of Fundamental Research for the establishment of a betatron.

TeHE HoNoURABLE MR. HOSSAIN IMAM : Is there any supply of the requisite
kind of uranium 235 in India ?

THE HoNOURABLE MR. M. W. M. YEATTS : I do not know as such, but there
are, of course, radiant minerals available in India. The object of this is to make a
thorough study of every possible source.

TrE HoNOURABLE MR. M'THIRUMALA ROW : Is it a fact that the Council of

‘Scientific and Industrial Resoarch under the guidance of Sir S.S. Bhatnagar had

deputed Dr. Parthasarathi to carry out investigations into atomic energy %

THE HONOURABLE Mk. M. W, M. YEATTS : 1 could not say. It may be so.

THE HoNoUrRABLE MrR. M. THIRUMALA ROW : I want t¢ know whether the
Department is further utilising the services of this gentleman, who has already got
some experience.

THE HoNovraBLE MR. M. W. M. YEATTS : I think it is probable. The
Council, as the Honourable Member knows, is a separate body which can pursue
its own activities to a large extent.

THE HoNcurasLE Mr. M. THIRUMALA ROW : 1s it not working under the gui-
dance and control of the Member in charge and the Secretary of the Insustries and
gupplies Department ?

TeE HoNOURABLE M. M. W. M. YEATTS : No. Thoe Member in charge of
that Department is tho President of that body. 1 have no administrative connec-
gion with it. It conducts its own activities,

THE HoNoUrRABLE Mr. M. THIRUMALA ROW : Will the Honourable Memter
sec to it that the experience already gained by Dr. Part hasarathi is not wasted by
entrusting this department to another gentleman ?

THE HoNouraBLE MR. M. W. M. YEATTS : 1 shall certainly make a note of

that.
RELEASE or RaiLway RorLLiNg STOCK

134. F/Lr. Cae HovouraBLE RUP CHAND: Will Government state:

(a) Whether it is a fact that the military authorities have released for civilian
use only about 15 per cent of the Railway rolling stock taken by them in war-time?

(b) Whether Government are aware that there is still great overcrowding in
trains ?

(c) The steps which Government propose to take to get a large quntity of
rolling stock released from the military at an early date in view of tha greit in-
convenieuce being suffered by railway passengers?

TaE HoNOURABLE MR. D. D. WARREN : (a) No. Up to 1st November, 1946,
the Defence Department have released approximately 46 per oent of the stock
loaned tothem during the war.
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(b) Yes. Government are aware that there is still, unfortunately, overcrowding
in trains.

(¢) The Defence authorities are being constantly pressed for the release of stock
at a quicker paoce for civilian use.

THE HONOURABLE MR. G. S. MOTILAL :,What percentage of locomotives have
been released ? /

TrE HoNOURABLE MR. D. D. WARREN : 1 have not got the information with
me but I am under the impression that all the locomotives have been released.

THE HoNoURABLE MR, M. THIRUMALA ROW. Can the Honourable Member
give us the probable time by which normal conditions can be restored on railways ?
When is it likely that we can get back all the rolling stock that has been loaned out
to the military ?

THE HoNoURABLE THE PRESIDENT : That is a hypothetical question.

TrE HoNOURABLE MR. HOSSAIN IMAM : We want to know when the Defence
Department propose to release all the stock ?

THE HoNoURABLE THE PRESIDENT : The Honourable Member (Mr. Thiru-
mala Row) put the question in a ditferent way.

Tue HoNoURABLE Mr. D. D. WARREN : 1 am not able to make any for®
cast, but as I have already stated, we are constantly pressing the Defence authorities
for the release of stock.

PRODUCTION OF CERTAIN VARIETIES OF CLOTH

135. Tag HonouraBLE Paxpit, H, N, KUNZRU: (a) What was the {otal
production of (s) cloth, (¢5) dhoties, (¢4¢) <hicting and (iv) longcloth in the country
in 1938-39 and 1945-46, respcctively

(b) What stcps have bern taken by Government (o increase the supply of
ocloth, particularly of dhotics, ehirting and longcloth.

(¢) Have Government considered the desiveability of vcducing the varieties of
oloth now manufacturcd and providing for the incrcased produociion of dhoties,
shirting and longcloth? If 0, with what result?

TaE HoNOURABLE MrR. M. W. M. YEATTS. (a) A statement giving the avai-
able information is placcd on the table of the House.

(b) Government have taken the following steps :—

(1) Promulgation of the Textile Industry (Control and Production) Order, 1945,
the main provisions of which are (a) d«Votion of 60 per cent of mills’ capacity to the
production of the most popular types of cloth and (b) imposition of restrictions
no mllsin respect of the number of counts of yarn to be spun and the types of cloth
t0 be manufactured from those counts.

(2) Imposition of a 174 per cent limit on the production of dyed and printed cloth.

(¢) Yes. Sir, Government have always had this in view and have gone as far
as seems prcticable at present.

THE HoNOURABLE M. G. S. MOTILAL: How many variotics kave boen
peduccd ?

TeE HOoNOURABLE MR. M. W. M. YEATTS: I cannot give the numbor off-
hand ; but quite 8 number.

Tae HoNOURABLE MR. G. S. MOTILAL: Are not there as many as 4,000
varioi ics ?

(No Answer.)

TeE HoNoURABLE PanpiT HIRDAY NATH KUNZRU: Is my Honourabi®
friend awaro that a large quantity of drill and dyed cloth is sent to the villages and
1i ¢8 unuscd there ?

Tae HoNoURABLE MB. M. W. M. YEATTS: That may be so. But the Goe.
vernmeont of India’s functin is to make a block allocation to a Province or Stafe



QUESTIONS AND ANSWERS 235

what is done within that Province or State is the disiribution conocarn of its own
Government.,

Tae HoNouraBLE MR. G. 8. MOTILAL: Have not goods accumulated with .
the mills ? ’

Tae HONOURABLE M. M. W. M. YEATTS : I do not know. )

Tae HoNoUraBLE Panxprr H. N, KUNZRU: Will Government
take steps to find out whether the quantity of drill that is manufectured is more tLan
what the country needs ?

TeE HoNOURABLE MR. M. W. M. YEATTS : Certainly. .
1945§W showing the produciion of certasn varieties of clothin 1938-39 and

(All figures in million yards,)

Year Total pro-  Dhoties Shirting and
duotion of longoloth
colth
L]
1938-39. . . . . . . 4,269 1,455 1,040
1945-46 (April-November-8 months only) . . . 8,160 792 810

Note :—The term ‘Dhoties’ inclides ‘Sarees, Lungis, Angochas, Dupatas, etc,
SALE OF YARN AND CLOTH IN THE BLACK MARKET

136. THE HoXOURABLE Paxpir H. N. KUNZRU: Are Government aware of
complaints as regards the rale of yarn and cloth by the cotton mills in the black
ma:k>t? Have they enquired into the maitor? Ifso, wha’ are the conclusions
which their enquiry has led thom to?

TuE HONOURABLE M. M. W. M. YEATTS : I can well believe that some mills
show their production somewhat less than it is, and scll the balance in the black
market. But Govornment have receivoed only a fow complaints of this black market-
ing by mills. In one case the Bombay Government havc been askod to prosecute
a mill, but the case has not yet come into court. The Madras Government have
launched a prosocution against & mill. Two other cases aro under investigation.

TEE HoNoURABLE MR. HOSSAIN IMAM : Will tle Honourable Momber
name those mills against which action is proposed ?

TaE HoNOURABLE MR. M. W. M. YEATTS: I do noti think it will be proper to
namo the party to a casoe in this Houso.

THE HoNOURABLE MR. G. 8. MOTILAL : Isit only one mill in Bombay ?

Tae HoNouraBLE Mr. M. W. M. YEATTS: One prosccution. There have
beon othoer casns. In 1944 Governmort took over some millsin Bombay and
elsrwhere and worknd them bocaus» of this sort of thing.

Tue HonNouraBLE Panpir H. N. KUNZRU: Is it a fact that
some time ago tho millowners of Bombay said 1l at they Lad sold a certain
proportion of their yarn to hand-loom weavers and that Government found that
the quantity actually reccived by tho hand-loom wcavoers was substanticlly less

TaE HONOURABLE MR. M. W. M. YEATTS: I do not know of any actual
report to that effect but something of that sort undoubtcdly is one of the channels
of leakage which exist in this rather big, complicated, difficult and t} ankless control

Tee HoNouraBLE MR. M. THIRUMALA ROW : Arc Govornmeat aware that
some of the accused in thoso cascs are contending in the Courts tlat since the Ordi-
nance has expired, they are free to do whatever they like ¢

TrE HONOURABLE Me. M. W. M. YEATTS: They may contend that, Sir,
but I do not think they will contend with any success.
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Tz HonoumssLe Mi. HOSSAIN IMAM: What steps have Government
taken to keeg a watoh on these mills which were taken ovor in 1944 due to their mis-
managemsont and propensity to black-marketing ?

THE HONOURABLE MR. M. W. M. YEATTS : These mills are no longer under

control. Aftor being run for some months by Government they were handed back in
1945.

TeE HonNouraBLE Me. HOSSAIN IMAM: Woere they handed back because
the mis-management had reformed %

Tue HoNouraBLE MR. M. W. M. YEATTS : I think, Sir, that it was probably
to give them a chance to show a charnge of heart.

Tae HoNouraBLE Mr. HOSSAIN IMAM: Are Governmont satisfied that
they are not now indulging in those activities which causcd their being taken over?
e

THE HoNOoURABLE MR. M. W. M. YEATTS : It is & most difficult thing. We
would noed to have not only a hundred arms and a hundred eyes but we would need
somothing liko a million. 'We do our best. It is really a case of putting your car
very closo to the ground and if you hcar a fairly continuous sound you feel some- -
thing is thero and then you have to specially go after that.

«

INDIANS IN MALAYA

137. THE HonouraBLE Paxbir H. N. KUNZRU: (a) Have Government
ohartered any ships or otherwise provided any facilities to enable such Indian
labourers in Malaya as want to return to India to do so ?

(b) What is the number of such labourers who have returned to India sinoce

the conclusion of the war and the number of applications by Indian labourers fo r
passages to India ?

Tue HoNoURABLE MR. A. V. PAI: (a) The Governmont of India have direct-
od a ship oi the Indian rogister to ply -boiwe :m Madras and the Malayan ports from
18th November. A press Nole regarding this was issucd on the 6th November,
1946 ; a copy of it is laid on tho table of the Houso.

(b) The number of Indians who returned to India during tho poeriod April to
September, 1946 is about 8,000. 'Thore is no information as to how many of them were
labourers. Tue number of applicants for passages 1o India is reportod to bo about
217,000.

Tae HoNouraBLE Panpir H. N. KUNZRU: How many people
will tho ship that is on the Indian regisier and that Las becn chartored by tho Go-
vornmont of India bo able to bring in cach trip to India ?

Tue HoNoUuraBLE Mr. A. V. PAI: 1,800, Sir.

Tue HowouraBLE Paxorr H, N. KUNZRU. Who will pay for the
passages of the Indian labourers ?

Tae HoNoUurABLE MR. A. V. PAI: The passages of destitute labourers will
be paid out of tho Indian Immigration Fund, Malaya.

TuE HonouraBLE Paxpir H, N. KUNZRU : What about tl¢ otl (rs
who have practically lost their all during the war ?

THE HoNOURABLE MRr. A. V. PAI: Insuch casos tho Government of India’s
roprosentative has discretion to provid» free passage at the oxpenso of the Govern-

., ment of India.

Tur HoNouraBLe Paxprr H, N. KUNZRU: Can Government state
what proportion of the labourers who have so far: returnod been ablo to avail
themselves of this concession ?

THE HONOURABLE MR. A. V. PAI: I am unable to give an answer to that
particular question now.
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PRESS NOTE

INDIAN REPATRIATES FROM MALAYA, )

The Government of India have directed the S.S. GALAGOPAL to proceed to Singapore
end other Malayan ports from Madras to bring Indian repatriates who are waiting for :
to India. Bhe is expected to make four round voyages between Madres and Malaya during
the period November 18, 1946 to January 18, 1947. ,

Rvacuees and others who are in possession of Passage Registration Certificateg for Malaya
isswed by the Civil Passage Priority Controller for the Far East, Government of Indis,
Oommonwealth Relations Department, New Delhi, and who wish to avail of this :{portumty
are advised to contact the Agents at the Scindia Steam Navigation Co. Ltd., 108, Anzappa
Naicken Street, George Town, Madras.

SHORT NOTICE QUESTIONS AND ANSWERS

THE HoNoURABLE THE PRESIDENT: Honourable Members, I have duly
reoeived notice of throe Short Notice Questions. Ons of them, question No. 138
has been already circulated among all the Honourable Members and I therefore
need not read it. Of the other two questions, one is from the Honourable Pandit
Hirday Nath Kunzru and the other from the Honourable Raja Motilal. Iam bound
to read those to you as they have not been airculated. Under our procedure it is usnal
fOf] the President to read them. The Honourable Pandit Kunzru’s question runs as
follows :—

“‘Will the Honourable Dr. Rajendra Prashad be pleased to make a statement on the situation

in the Provinoe of Bihar which he visited recently and wher) he toured extensi vely and spent
several days ?

The other question is by the Honourable Raja Motilal and runs as follows :—

“Will the Honourable Dr. H. N. Kunzru be pleased to make a statement on the situation
in the Province of Bengal which he visited and toured recently?’

I have already given great consideration and examined tho Rules and Standing
Ordors. I have admittod the Honourahlo Mr. Hossain Imam’s short notios question.
I am also pleased to state that I will admit the question of the Honourable Pandit
Kunzru. But I regret very much that I am unable to asvept the Honourable Raja
Motilal’s question, as I soe that it offends against Stanling Order 13 (2). But if the
Honourablo Raja Motilal desires to put any question to the Honourable Member,
1 shall allow him to do so0. I cannot officially admit this short nntice question and
make it a preceden‘.

THE HoNOURABLE SIR GOPALASWAMI AYYANGAR (Madras : Non-Muham-
madan): May I raise to a point of order, Sir, a3 to the in*erpretation of the rules
whioh you have just now givea? I am only putting it on the ground of a oorreat
in‘erpretation of the rules. You have admitted two questions, Sir, addressed oan
to the Leader of the House and tho other to tho Honourable D:r. Rajondra Prasad.

THE HoNOURABLE THE PRESIDENT : Thoy are Government Membors of
tho House. Standing Order 13(1) governs such questions being put to Government
members of the House, not to non-official members of the House.

THE HoNOURABLE S1R GOPALASWAMI AYYANGAR : I will put this pojnt
to you for oonsideration. You mus’ have admitted the quesiions, Sir, unle: rule
8 whioch says :

‘A question may be asked for the purpose of obtuining int.rmation on a matter of public
oconcern within the special cognizance of the member to whom it is addressed’’.

You drew a distination between a non-official member and a member of the
Government. May I draw your attention, Sir, to clause (1) of Standing Order 13
whioh says :—

‘A question addressed to a member of the Government must relate to the public affairs with
which he is officially connectel, or to a matter of administration for which he is responsibis"’,

I take it, Sir, that the members of the Government to whom the ques.ions have
been addressed could not bo brought under either of these oa‘egories. If you admit-
ted the quesiions addressed to them merely as members of the House under rule 8,
I want you to reconsider your decision about the third question. Would you not

-
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«"8llow Dr. Kunzru also, a member of the House, to make a statsment on a matter of
public conoern whioh is specially within his oognizanse beocause of his recent tour in
Bengal ¥ If of course the member of the Government answered that question
which was within his sphere of duties, I have nothing to say. It both the Leader
of the House and Dr. Rajendra Prasad oan answer questions on this partisular matter,
only because of the special knowledge thay have as membera of the House and not
a8 members of Government, of happenings in East Bengal and Bihar, I think, Sir,
on the Rules and Standing Orders, both a non-offisial member and any other member

ot the House stand on the same tooting under rule -8 and also under Standing Order
13.

THE HoNoURABLE MR. M. THIRUMALA ROW (Madras : Non-Muhammadan) :
Before you proceed further, Sir, I want to know what has happened to my Short
Notios Question couched in identioal vorms as the question of my friend Rjw Motilal.
I sent that question day before yesterday. I do not find even mention of it by you.

THE HoNOURABLE THE PRESIDENT : I over-ruled that quoestion on tho syme
ground on which I have over-ruled Raja Motilsl’s quostion.

TR HoNouraBLE MR. M. THIRUMALA ROW : Should I not know what has
bhappened to this qustion ?

THE HONOURABLE THE PRESIDENT : This is not the forum for tlat
enquiry,

TEE HoNoURABLE MR. M. THIRUMALA ROW : This is the place whore I can
demand an answer. I am entitled to a reply from the Chair. I protest against the
way in which my question in identical terms has beon trea‘ed. It was due to m>
that a reply should have been sent by the offics.

THE HoNOURABLE RAl BaHADUR SrRi NARAIN MAHTHA (Bihar: Non-
Muhammadan): On a small but totally diffe-ent point of order, Sir. A few days
&go two members of this Hou:e gave notite to you of a question, Haji Syed Muham-
mad Hussain and Syed Mohamed Padshah Sahib Bahadur. Thoy were numbered
as qu«stion No. 129. They wore circulated. La‘er on wo got a notice cancelling
that circulation. Now I find that you have admitted today a question put by Mr.
Hosair Imum. When [r-ad and compyr: th:ie two questions, I find {hey are both
addressed to the Leader of tho Houso ; and if Mr. Hossain Imam’s question ean be
admitted, the first question can also be admitted ; or if that has been rvjeoted, Mr.
Hossain Imam’s question stands on no diff ront ground. Certainly wo are rather
anxious to know how Mr. Hossain Imam'’s question ha3s been treatod differently by
you.

THE HoNOURABLE THE PRESIDENT : Your objestion is prastizally tho samo
a8 that of Sir Gopalaswami Ayangar.

THE HoNOURABLE MR. HOSSAIN IMAM : May I make a submission ¢ I have
nothing to say oxoopt that Standing Order 13 is speoifioc and I think you wero right
in acoepting it in toto.

THE HoNoUuraBLE PaxpiTr H, N, KUNZRU: 1[I do not think that

the interpretation put by my Honourable friend so spesiously o rule 13 ¢va be sup-
ported by others. :

TrE HoNoURABLE THE PRESIDENT: May I remind Honourablo Members
that they cannot discuss these matters ? When a question is placed before me and
my ruling is given, it will deside it one way or the other.

THE HONOURABLE MR. GHAZANFAR ALI KHAN: (Healih Mcmbe):
Nobody can question your ruling.

THE HoNOURABLE Mr. G. S. MOTILAL (Bombay: Non-Muhammadan):
You said you aro going to deside. Cartainly you will not shut out dissussion whother
the question is admissible or not, and you will hear the membor before you deside.

THEE HoNOURABLE THE PRESIDENT : I havo already said so before. This
question is under disoussior. I will allow anybody who wants to put a supplomentary
question to do so, if I allowed tho original quostion.

THE HONOURABLE ME. G. S. MOTILAL : Beforo you finaly decide, you will
allow us to have our say on tho Point of Order and coasidor what will bo urged by
some mobers of this House. My question is in idontisal torm3 as the question of the
Honourable Dr. Kunzru, and rule 8 is very olewr on that point——

-



SHORT NOTICE QUESTIONS AND ANSWERS , 280

" T:ﬂn HownourasLe THE PRESIDENT : Sir Gopalaswami Ayyangar has read
that rule.

TeE HoNOURABLE M. G. S. MOTILAL: I should likh to know why this
question is to be disallowed. Some reason should be assigned so that wo ‘0an und er-
stand the reason for your ruling.

THE HoNOURABLE MR. HOSSAIN IMAM: A matter of publio contern within
his special cognizanoe.

THE HoNoURABLE THE PRESIDENT : The difference betwoen 13(1) and 13(2)
is very important. It is a marked distinotion whioch Honourable Mombors have
ovorlookod and whioh probably they havo not correctly interpretod. The distinotioo
between clause (2) and olause (1)liesin tho fast that the mombor should by responsiblen
the most important word in clause (2) is “ respon sible . I will read 13(2).

“A question addresred to a non-official member mu:t relate to rome Bill, recolution of
come other matter connected with the buriness of the Council for which that member is
rerponsible”.

If it is a Bill or a Rosolutin or any other such motion then he is certainly res.
pons ible for that Bill or Resolution or Motion, Therefore this difference has been mad

Tre HNoURABLE MR. G. S. MOTILAL : May I draw your attention to part (1
of this Ordor 13?  If it is addressed to a member of the Government it must relate
to the publioc affairs with whioh he is officially oonoerned. Now the Loader of the
House is not conoerned with the particular affair on which he is to be questioned ;
and independent of this the legislative rule provides that a question may bo asked
of any member of the House. The rule does not say that it should only be addrossed
to a member of the Government. It can be addressed to any member of tho House.
It is for you now to give the ruling.

TaE HoNOURABLE SR GOPALASWA MI AYYANGAR: I want to submit
one point. This

Tre HoNourABLE THE PRESIDENT : It is not usual for a member who has
already taken part in the matter to stand up again to make a reply.

THE HoNOURABLE Stk GOPALASWAMI AYYANGAR: I hope you will
give me that little piece of indulgenss.

THE HoNOURABLE THE PRESIDENT : I have been giving the House consider-
ablo indulgence this morning.

Tae HoNOURABLE SIR GOPALASWAMI AYYANGAR: A question can bo
put only to a membor. Either he is an ordinary mcmber or he is » momber of Go-
vernment. 1f it is an ordinary member, the question oan bo allowed only under the
terms of rule 8.

TaE HoNoURABLE THE PRESIDENT : You havo said all that befors and you
are repeating the same thing.

TaE HoNOURABLE SiR GOPALASWAMI AYYANGAR: There is no answor
to rule 8.

TrE HoNOURABLE Ral BaHADUR Srt NARAIN MAHTHA : May I respect-
fully remind you that you have not answered my point——the disnllowanse of the
question of Mr. Padshah Sahib and Muhammad Hussain and acseptanoce of the
question of Mr. Hossain Imam ?

Tre HoNoUurABLE THE PRESIDENT: Will you allow mo to do so? The
same argument has beeen advansed by Sir Gopilaswami Ayyangar and Raja Motilal
Aooording to you both, oclause (2) would be wholly redundant and there wis no neaes-
gity for framing that olause. I do not read it in tho way in whish you read it. Tho
Honourable Pandit Kunzru on this 03333ion is not respongible for any Bill or resolu-
tion or any matter connested as a member of tho Hous» and I therefore dissllow thn
question. That is my interpretation of Standing Order 13(2).

Tue HoNouraBLE Panpir H, N, KUNZRU : May I put a further quostion ?

Is my Honourable friend the Laader of the Houso answering a question
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relating to the public affairs with which he is officially oonnected or a matte
.of administration fo» whioh he is responsible ?

TeE HoNoUuBABLE THE PRESIDENT (to the Honourable Mr. Hossain Imam):
Will you please put your question ?

138. TEE HoNoURBABLE MR. HOSSAI IMAM: Will the Honourable the Leader
<of the House be pleassed to make a statement on the sjtuation in the Provinoes of
Bihar and Bengal whioh he visited with his colleagues from the 2nd November to
10th November ?

TEE HoNoURABLE Me. A. R. NISHTAR (Leader of the Housz2): Sir, I feel
-considerable diffidonce in making a statomont on the subject to which the Honour-
ablo Momber’s question relates. Some of the reasons are obvious. The Govern-
mont are not yet in possessiox of full details about tho happenings that have formod
one of the saddest chaptors in the history of this country. It is not yet possibla to
give any accurate idea of the damage that has bon done tolife and property in various
parts of the country. Bosides, one of the Provinoial Governments affoctod has ap-
pointed a1 Inquiry Commission, whose members include some of the most eminont
men in the judiciary of this country, to onquire into the disturbances, and Ishold
naturally hositate to say anything which may possibly embarrass those engagud iu
tbis enquiry. 0.7 must also cautiously avoil saying anything that may start a
coatroversy and further acoentuato bitterness which it should be the objact and an
deavour of all of us to remove. Since, however the Loeadsr of the o‘herHous» made
a statomont the o'hor day in reply to a short no'ice question of a similar natur, it
would, I think, bo unfair to the Honourabln Mombors of this Houss if I refusod to
answor tho prosent quostion.

As Houourable Members are awaro, a conflict betweon strongly chorishod-
political ideologics caused a cerlain amount of controversy rosuliing in strained ro-
lations botwoen the two communities. In July last the growing tension mani-
fosted its 1f in the form of communal rioling in Ahmcdabad in the Bombay Pro-
vince. This provod to be the first of a s rivs of tragic ¢vents, some of thom of colos
sal maguitude. After a fiow more incidents at various places there occurred the ue-
fortunate tragedy of Caleutta rosuling in lLuge loss of lifo and property to all soc-
tions of the population. A disturbance on a big scale soon followed in Bombay and
still continues in tho form of murderous attacks on individuals. Then came .nows
of sorious troublo in Baniabad in the Muzaffarpur Dis rict of Bihar, a Provinco which
had alrcady attracted tho notico of l-ading and responsibl: public mon, including
Mr. Gandii, for its growing spirit of goneral lawlcssness. Towards the middle of
Octobr disturbances broke out in Noakhali in Eastcrn Bengal. One cannot but
feel oxtreme pain over the happonings in that area whore it is estimated that botwuon
200 and 300 innocent persoiis lost their lives. This was bad onough ; but unfor-
tunatoly certain news agencies and a soctio: of tho press-indulged in such gross ox
aggoratio.s and presonted thoir cxaggerated versionsinscuh a luridlight that evon
respo.sibl: l-aders of public opinion wore misld and somo of them issuod panicky
and imflammatory statements making matters much worse. This  propaganda
had tho offsct of increasing tonsion throughout tho country, leadng soon after to
killing, loo’'ing, arson, forced conversions, rape and abduction of women on a big
and organisnd scal’ over & widn area in the Bihar Provinco. At this siage, as Honour-
able Mombers of this Houss are no doubt awars, four Members of the Interim Go-
vernm:nt, including mys If, doci Ind to visit the riot aff icted Provincos of Bongal
and Bihar. In Calcutta we met the repros ntatives of the Bongal Government and
influential load-rs of both the communitios and an effort was made to sl up a peace
ocommitteo to advis® the Bongal Governmont with regard to the measurcs necessary
for the rustoratio.. of poace. A genoral strike was threatened at Calcutta during those
days but fortunately botter counsel provailed and b fore we 1oft wo were informed that
the id-a had been given up. What we saw in Bihar was beyond our imagination.
The tregody that has occurrod in that province is unparallelled in peace time.We
had originally planned a very briof visit to Patna ; but the condi ions we saw made
it imporative that at least two of us should prolong our stay in Bihar and tour the
countryside. Accordingly the Honourably Pandit Jawahar Lal Nohru and mys-If
gtayed bohind and did what wo could to help in checking the prevailing lawlossness.



There are Various estimatcs about the loss of lives and property during this mass up- -
rising of one community against another in Bihar. For obvious reasons it is impoesi- ,.
ble to give any acocurate figures, but reliablo evidence indicates that the number of '
those killed is somewhere in five figures ar.d the damago to property would amount to-
several crores. The situation in Bihar is reported to be improving, though fresh '

outbreaks of violence have occurred in certain parts of that unhappy province.

A fow days back and not very far away from Delhi there occurred another ins-
tance of communal frenzy when a huge mob of villagers turncd a religicus fair at Garh-
mukteshwar in the U.P. into a scone of mass murder, arson,loot and abduction
of women. Another Member of the Interim Government, the Honourable
Mr. Ghazanfar Ali Khan, visited Garhmukteshwar and other affocted areas.

A serious aspect of this long chain of tragic eventsis the problem of reLabilita-
tion. In East Bengal the task of rehabilitating the unfortunate victims is reported
to be procoeding with the cooperation of the Bengal autloritics and Mr. Gandhi.
The immense problem of the refugeos and rescue of abducted women in Bihar and!
elsewhore has, however, yet to be tackled. It is reliably s’ated that there are over:
8 hundred thousand homoless persons huddled in refugoees’ camps—in some cases
without a roof over their heads—and in tho houses of some private persons in
Patna and a fow other towns of Bihar. Food, clothing, medical help and prop er
shelter are their immediate neods. When these have been provided, this mass of
refugees will present quite a difficult long term problem. "

This is, in short, a tale of tragic happenings which have brought shame on this
country in the eyes of tho civilized world. It is time thLat all tLosc wlo are in &
position to influence the public made & scrious and wlole-hearted cffort to impress
on the poeople of this country the basic fact that no paity can sccure its pohtical,
objoactive by killing, looting and arson. It would be sheer madncess for any one
community to think that it can wipe off the other by rosorting to such mothods.
As Qaed-o Azam Mr. Jinnah emphasised in a rocent public appeal we may have our
political differences but it will help neither party to try to rosolve them by killing
innocent neighbours and their women and children or burning and Jooting their
houscs. The most important contribution that we all can mako towards the res-
toration of prace in this country is to refrain from doing or saying anything, that
may further create coniroversies or embitter feelings. I appeal to the Honourable
Members of this House, the elder statesmen of the country, {o use their great in-
fluonco in putting out the flames of this orgy and restoring peace and goodwill in the
country. Wo in this country claim to bo the inheritors of great and noble civiliza-
tions and it is up to us to sco that by our deods we do not bring disgrace on our tradi-
tions of culturo, humanity and chivalry. It is only by adhering {o theso noble tradi-
tions that we can ever hope to reach our cherished goal of true freedom. May God
guide us to tho right path.

Tae HorNouraBre Mr. S. K. ROY CHOWDHURY (West Bengal : Non
Muhammadan): Where from did the Honourable Member get the figure of 200 only as
killed in East Bengal and why has he not said anything about the thousands of conver-
sions and forcible marriages and abductions of women in East Bengal as was reported
by Miss Muriel Lister ?

THE HoNoUraBLE THE PRESIDENT: The Honourable the Leader of the
House has expressed himself in a general way on the matter which includes every,
form of crime.

TEE HoNoUrABLE MR. S. K. ROY CHOWDHURY : But he has not said any-
thing about the forcible conversions and abductions of women and forcible marriages,
in East Bengal. ‘

Ter HoNouraBLE Me. HOSSAIN IMAM: I think supplementary questions

re not allowed on statements. !

Ten HoNouraBLE MR. G. 8. MOTILAL: The Honourable the Leader depre-
cates as much the abduetions and conversions as murders.

Tae HoNourasLt Mg. S. K. ROY CHOWDHURY : But he has not said
anything about them.



Tue HoNouraBLE Me. A. R. NISHTAR : I, Sir, without any hesitation and
with all the emphasis at my command condemn all the happenings—whether murder,
foroible conversion or abduction—and that should be the duty of everybody. They
have been condemned so many times before and I would condemn them again as
many times as my Hpnourable friend wants.

Tae HoNoUrABLE PaxpiT HIRDAY NATH KUNZRU : May I put a ques-
tion ¢ Why has he omitted all reference to the Tipperah district in his statement ?

THE HONOURABLE MR. A. R. NISHTAR : As the Honourable Member knows
I had no opportunity to visit that area.

TaE HoNOURABLE PANDIT HIRDAY NATH KUNZRU : Did my Honourable
friend visit Ahmedabad, to which he has referred ?

‘ TaE HONOURABLE M=. A. R. NISHTAR : No, that is why I have not gone into
details concerning Ahmedabad.

TrE HoNOURABLE PANDIT HIRDAY NATH KUNZRU : Can the Honourable
Member tell us what is the number of refugees in Eastern Bengal ?

| TeHE HONOURABLE MR. A. R. NISHTAR: It is a large number; but the actual
' number is not available to me.

THE HONOURABLE PanpiT HIRDAY NATH KUNZRU: Has he any know-
ledge to the effect that responsible persons think that the number is between 50,000
and 100,000 ?
' TEE HoNOURABLE MR. A. R. NISHTAR : 1 am not in a position either to con-
“firm or to contradict it. -

| THE HONOURABLE Ra1 Banapur SRI NARAIN MAHTHA: Will Govern-
ment take steps to inquire whether it is a fact that 50 Harijan houses were burnt

' down and looted in Bhagalpur district, and that 576 Hindus were killed by stabbing
and gun-shots in Bihar %

| THE HoNOURABLE MR. A. R. NISHTAR : So far as these two allegations are

' concerned, at any rate for my own information I shall try to inquire into them.

' TeE HoNOURABLE Ral BaHADUR SRI NARAIN MAHTHA : Is it a fact that
the disturbances started in Bihar on the 256th October and that the Prime Minister
, of Bihar demanded military help on the 28th? When was he afforded military
| assistance ?

TBE HONOURABLE MR. A. R. NISHTAR : 1 want notice of the question.

THE HoNOURABLE MR. HOSSAIN IMAM : May I give this information, because
1 was present when this demand was made ? This demand was made on the 31st
- October, at 6 p.M.

1 TBE HONOURABLE RAl BAHADUR SRI NARAIN MAHTHA: When was mili-

, tary aid given ¥ The Honourable the Leader of the House will make inquiries about

- that.

) Anohey supplemenia:y question. Will the Government of Indiafind out

- whether it is a fact that the Bihar Government are spending today Rs. 40,000 a day
in Patna alone in maintaining refugee camps and feeding refugees ?

, THE HOoNOURABLE MR. A. R. NISHTAR : If my Honourable friend wants it,

- 1 shall have no hesitation in making inquiries about it.

‘ Tee HoNoUurABLE Rar Bamapur SRI NARAIN MAHTHA: Would the
Honourable the Leader of the House kindly inquire ?

: TeE HoNOURABLE MR. A. R. NISHTAR : I know that they are spending some
amount. The very fact that they are spending a huge amount, as my Honourable

' friend puts it shows that the number of refugees to be provided for must be very large.

’ THE HoNOURABLE Rar BaHADUR SRI NARAIN MAHTHA : May I therefore

| take it that the Government of India think that the amount whioh the Bihar Govern-

' ment are spending on refugees is commensurate with the requirements of the
refugees { _

( THE HoNOURABLE THE PRESIDENT : That is what the Honourable Member

, thinks : that is not a question.

B
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THR HONOURABLE Ra1 BanapUr SRI NARAIN MAHTHA : What I said was,
this. May I take it from the reply given to me by the Leader of the House that the *
amount spent on the maintenance of the refugees by the Bihar Government is com
mensurate with their needs ?

TeE HoNouraBLE Mr. A. R. NISHTAR: I am not in a p&ition to answer
that question affirmatively, :

May I, Sir, on a point of explana‘io., state that I am prepared to answe: as
many supplementary questions as my Honourable friends want to put, but let me
point out that no question should be put which will in any way create difficulties in
the way of the Government of that Province. That is why I do not propose to enter
into a discussion of certain matters, because it will embarrass the Provincial Govern-
ment and we should not do anything to embarrass them. Subject to this, I am
prepared to answer as many questions as the Honourable Members want.

THE HONOURABLE RaI BAHADUR SRI NARAIN MAHTHA : I am not putting
questions in that spirit, but I feel that suppression of facts will lead to more trouble.
Virus and poison always breeds in the shade. May I therefore ask the Government
of India to inquire of the Bihar Government whether it is a fact that a large number
of lethal weapons were brought from outside Bihar and that numerous mosques were
turned into arsenals ?

THE HoNOURABLE MRr. A. R. NISHTAR : I have been to Bihar but nobody.
ever mentioned that to me.

THE HoONOURABLE Ral Bamapur SRI NARAIN MAHTHA : My request is*
would the Honourable the Leader of the House inquire ?

Tue HoNoURABLE MR. A. R. NISHTAR : If it had been a fact, it would cer-
tainly have been brought to my notice. 1 was in constant touch with the members of

the Bihar Government and other influential people, and they would certainly have
referred to it.

(Several Honourable Members rose to ask supplementary questions.)

THE HoNoURABLE Ral BaHaDUR SRI NARAIN MAHTHA: Mr. President,
1 come from Bihar, and T am the only elected non-Muslim member representing
Bihar, and on this occasion I should be permitted to put a few questions.

THE HoNOURABLE THE PRESIDENT : The Honourable Member has already
put many questions as regards Bihar, and they have been answered.

TEE HoNOURABLE Ral Bamapvr SRI NARAIN MAHTHA: The whole
question refers to Bihar, and we cannot help it. I am only putting these points to
the Leader of the House so that inquiries can be made. I do not expect that he has
ready answers with him. I think it will help if the Government of India make in-
quiries. It is in that spirit that I am asking my questions.

Isit a fact that a League M. L. A. was caught by the police while taking delivery
of lethal arms at Darbhanga railway station ?

THE HoNOURABLE MR. A. R. NISHTAR : That is not a fact so far as my infor-
mation goes. I am sorry to say that if such questions are put and I am forced to
refer to the conduct of certain individuals, it would be very distasteful to my Honour-
able friend. We should avoid that.

TrE HoNOURABLE Ral BanaDUR SRI NARAIN MAHTHA : Have the Govern-
ment of India found out why so mysteriously the Governor of Bihar was absent
from the province of Bihar from 28th October to 5th November ?

TrE HoNOURABLE MR. A. R. NISHTAR : We were told that he went to receive
his wife.

Tre HoNouraBLE Mr. HOSSAIN IMAM: The number of days which my
Honourable friend gave is wrong.

TrE HoNOURABLE MR. 8. K. ROY CHOWDHURY : Apart from the number of
casuaities, what is the amount of damage suffered in Calcutta ? ’
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Tree HoxoURABLE ME. A. B. NISHTAR: May I refer the Honourable Member

.« to the following sentence in my statement :—

Y

“ After a fow more incidents “at various places, there ogeurred the wxforfunate
trcg:ltz' of , Caloutta, resulting in hugoloss oflife and property to all jasestions of the
pop ion."” -

What else does the Honourable Member want ? ' :
Tae HoNouraBLE Ra1 BaraDUR SATYENDRA KUMAR DAS (East Bengal :

Non-Muhammadan) : As one hailing from East Bengal, I would request you,

8ir, to allow me to put a few questions to the Leader of the House in oconnection
with the outrages in East Bengal. The Honourable the Leader of the House was
pleased to state that the Government was taking steps for rehabilitation. May I
know from him what steps have been taken by the Government in the matter of
the return of abduoted women in Eastern Bengal ?

THE HoNoURABLE MR. A. R. NISHTAR: So far as this matter is concerned,
my information is based entirely on the reports in the Press, which are available to
Honourable Members also. Officially I have no information about it.

TEE HoNOURABLE RAT BAHADUR SATYENDRA KUMAR DAS: Second ques-
tion. Is the Honourable the Leader of the House aware that an I. C. S. officer deput-
ed by the Bengal Government to inquire into rape cases reported—according to a
report published in The Hindustan Standard of Calcutta on the 5th November—that
in the Chandpur sub-division of Tippera there were 800 cases of rape and 400 cases of
outrages on young girls ?

Trr HoNOURABLE MR. A. R. NISHTAR : As I have already pointed out, unless
I have personal or official information, it would not be desirable on my part to con-
firm such allegation. I have already warned Honourable Members, and I will request
them again, to be very careful in accepting press reports, whether they relate to
Bengal or to Bihar.

TeE HoNOURABLE Rar Banapur SATYENDRA KUMAR DAS: My third
question is : Has the attention of the Honourable the Leader of the House been
drawn to to-day’s Hindustan Times of Delhi as to the difficulty which Mahatma
Gandhi and other members of the peace committee are meeting with in bringing
about peace and normal conditions, due to the obstinacy of the aggressive community
in not allowing the return of these women to their homes %

TEE HoNOURABLE MR. A. R. NISHTAR: My previous reply covers this
question.

Tae HoNoUuraBLE Mr. M. THIRUMALA ROW : Has the attention of the
Honourable the Leader of the House been drawn to the statement in the press that
unless orders from the Muslim League High Command issue, it will not be possible for
the majority community in East Bengal to allow Hindus to return and settle down
peacefully in that area ; and if his attention has been drawn to it, will he do all that
is possible for him to see that the Muslim Leaguc policy is changed in the proper
direction ?

THE HoNoURABLE MR. A. R. NISHTAR : There is no question of changing the
policy of the Muslim League ; and, replying to my Honourable friend as a member
of the Muslim League, I may tell him that the highest personage in our organisation
is Quaide-Azam Mahomed Ali Jinnah, and he has emphatically and in very strong
terms condemned these happenings and appealed to everybody to help in the restora-
tion of peace. I think this is the final word, and the strongest word, that can be said
from the Muslim League side.

TEE HoNOURABLE PanpiT HIRDAY NATH KUNZRU : I will put a question
which will not embarrass him. He said that to the best of his knowledge rehabilita-
tion of the sufferers in East Bengal was proceeding smoothly.

THE HoNOURABLE MR. A. R. NISHTAR : 1didnot use the word ‘‘ smoothly *°,

TRE HoNOURABLE PanpIiT HIRDAY NATH KUNZRU : I thought he used it.
It was proceeding, shall we say, and I thought from his manner that he thought
that it was satisfactory. May I know from him what steps have been taken by the
Government of Bengal in connection with the rehabilitation of the people who have
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suffered there in East Bengal and also what steps have been taken to enable the
thousands of Hindus who have been forcibly converted to Muhammedanism to returor}‘
to their faith as this must be an essential part of rehabilitation and the restoration

law and order ?

- THE HOoNOURABLE MR. A. R. NISHTAR : As for details I have already, said
that I am not in a position to give the details. But the information that I have got
so far is that the Bengal Government, in co-operation with Mr. Gandhi, who fortu-
nately happens to be there, are proceeding with the scheme of rehabilitation of the
refugees. Whether that scheme will ultimately succeed or whether it will proceed
smoothly or not, it is not for me to say and I cannot vouchsafe it. I can however,
say this much that the rehabilitation question is béing tackled by the Government
of Bengal in consultation and in co-operation with Mr. Gandhi.

Tue HoNouraBLE PanpiT HIRDAY NATH KUNZRU : It means that for
weeks after this tragedy in East Bengal occurred the Government there really took
no steps to rehabilitate them and I am in a position to say from my own personal
knowledge that this is a fact.

THE HoNoURABLE THE PRESIDENT : Pandit Kunzru, will you now put your
short notice question ?

THE HONOURABLE MR. HOSSAIN IMAM : The Question hour is over now,

139. THE HoNoURABLE PANDIT HIRDAY NATH KUNZRU: Will the Honour-
able Rajendra Prasad be pleased to make a statement on the situation in the
province of Bihar which he visited recently and where he toured extensively

and spent several days ?

THE HONOURABLE SHRI RAJENDRA PRASAD (Food Member): Sir, it was
not my intention to make any statement at this stage which would lead to any con-
troversy or counter-questions and in that respect I fully reciprocate the feelings of the
Leader of the House that we should not make any statements or say anything which
leads to further acerbation of feeling which is bad enough all over the country at the
present moment. I would also have followed the Leader of the House in not making
any statement of my own which would add to the difficulties but, unfortunately,
statements have been made even on the floor of this House which lead to an impres-
sion, which is certainly left on my mind, that things have happened in Bihar which
are not of all proportion to, and beyond all comparison with, things which have hap-
pened in other parts of the country, particularly in Bengal. Knowing Bihar as I do
and knowing what has happened there, I cannot subscribe to that statement and I
must say that things, bad as they are, regrettable and deplorable as they are——and
1 condemn all these things with the greatest emphasis that I can command I
cannot say that things there are any worse than what they are in Eastern Bengal or
what they have been there for the last more than 4 or 5 weeks. In the first place, the
situation there was brought under control within 3 or 4 days or 6 days at the most,
and I believe the situation could have been brought under control earlier still if mili-
tary aid had been available sooner and if the attention of all people all over the coun-
try, including Mahatma Gandhi, had been drawn {o it earlier and he had announced
the fast which he did announce after getting information about ¢vents there which
had a great salutary effect on the people in that province. Inthe second place, 1
desire also to say that at the present moment things are perfectly quiet, and although
we received a telegram yesterday that some trouble had arisen in another corner of
the province, Government have received information since then from the Government
of Bihar which says that everything is quiet there. So, this isolated incident which
has ocourred after 10 or 11 lays since the last events in the worst affected distriots
has not affected the province as a whole and I hope it is only an isolated incident
which will have no repercussions or any bearing in other parts of the province.

As regards rehabilitation, there is a large body of refugees concentrated in various
camps in the towns of Bihar and also in some villages and I say this on the authority
of what I saw there that they are taking all possible steps to give them food, to give
them clothing, and to give them shelter so long as they are there and the next step
will be to ask them to go back, and I hope the influence of all members here as well ag
outside will be exercised in favour of inducing the refugees to go back to their
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spective places now that peace has been restored and ocalm prevails ; and the sooner
that'is done the better it will be not only for those refugees but for all concerned.

Another point which I wish to emphasise is that in the matter of giving relie f
to the sufferers, the Government of India is not directly concerned. It can only come
in as an adviser to the Provincial Government. But I would suggest that the
influence of the Government of India as also of the individual members should be
exercised in such & way as to bring about some sort of parity in the matter of damage
that has been donc. Some sort of parity has been brought about by the mob but
now that relief is being organised and the rehabilitation problem will be taken up,
I hope the two Govérnments mainly concerned, the Government of Bengal and the
Government of Bibar, will exchange notes, will find out what they are doing each in
its own province to help these poor people, and in this respect I would appeal to all
members to exercis:: their influence with their respective Governments or the Govern-
ment with which they have influence to induce them to act in that way.

As regards the future, I can only join in the appeal which has been made by the
Leader here and by others outside this House that all should join in bringing about a
calm atmosphere and the preaching that is going on day in and day out, in the press,
. on the platform and elsewhere, by whomsoever it may be, should cease. Unless
that ceases there can be no hope that peace will be restored quickly or at all, and I am
therefore asking all concerned to observe a certain amount of silence in this matter
and to see that nothing is said which leads to a further deterioration of the situation.

Tae HoNouraBLE Panpir HIRDAY NATH KUNZRU: I have one more
question for my Honourable friend. Can it be concluded from the information at
present available that the number of people who have been killed during the distur-
banoces in Bihar would reach five figures ?

Tae HoNoURABLE SHEI RAJENDRA PRASAD: So far as I have been able
to judge, it is absurd to think that the figure is anything like five figures.

Tre HoxouraBLE MR. HOSSAIN IMAM : What is the Honourable Member’s
estimate of casualties in Bengal ?

TaE HoNOURABLE SHRI RAJENDRA PRASAD : I have no estimate.

- TaE HoNOURABLE MR. HOSSAIN IMAM : The Honourable Member said there
was parity in killing in Bengal and Bihar.

TaE HoNOURABLE PanpiT HIRDAY NATH KUNZRU : Does my Hon ourable
friend realise that they could not be murdered if they had been converted ?

Tue HoNoUuraBLE Mr. HOSSAIN IMAM : I have asked a question and I await
the reply.

TeEe HonNoumaBLE S DAVID DEVADOSS (Nominted Non-Official)
I would rather ask you, Sir, to stop all questions. If more questions are
put, the worse it will be for our country. Will you please exercisc your discretion
and disallow further questions ?

TrE HoNOURABLE Hast Syep MUHAMMAD HUSAIN (United Provinces
West : Muhammadan) My friend is afraid that there may be a riot here.

Tae HoNouraBLE MR. HOSSAIN ILMAM : There is my question to be replied.
I had asked as to the measuro of parity between the killing in Naokhali and Bihar if
he has got no estimate of killings in Bengal.

THE HoNourABLE SHERI RAJENDRA PRASAD : I never said there was parity
in killing. I said parity in damages. As regards the number killed, I do not commit
myself to anything.

Tee HoNOURABLE Me. HOSSAIN IMAM: Then on what basis does the
Honourable Member say that five figure is absurd ?

bsTl;lfd HoNouraBLE SHRI RAJENDRA PRASAD : For the simple raason that it
is al

«.THE HoNOURABLE MB. HOSSAIN IMAM : Has he visited the area ?

‘Tnn HonouraBLE SHRI RAJENDRA PRASAD: Some parts.

Tae HoNouraBLE Me. HOSSAIN IMAM : Is he prepared to give us the e xtent

of e ares which has been affected and the throughness effected



Ten Howourasrs Rar Banapur S. K. DAS:  After an expression of regret and
condemnation of all these communal disturbances, I would like to draw the attention .
of our esteemed——

Tre HovouraBrx THE PRESIDENT : You are making & speech.

TrE HoNoURABLE RAT BAHADUR 8. K. DAS :  As to the five pdints suggested by
the leader of the Congress Socialist Party, Mr. Achyut Patwardhan, for the solution
of these communal disturbances——

Trre HonouraBLE THE PRESIDENT : I disallow your question. Please sit
down. I think the Honourable the Leader of the House and the Honourable Dr,
Rajendra Prasad have very fully and candidly answered all the questions both in
connection with Bihar and also in connection with Bengal. They have laid the fullest
information before the House and I agree with Sir David Devadoss that any more
questions will cause unnecessary bitterness between the two major oommu.?itiee and
trouble in the country. I therefore disallow any more questions. '

Tap HoNouraBLE MR. HOSSAIN IMAM : I had already put a question and
the Honourable Member was going to reply. The Honourable Member had stood
up to reply.

Tar HoNoURABLE SHRT RAJENDRA PRASAD : The question, as I understood
it, was as to the extent of the area which was affected in the disturbances in Bihar.
I can answer that question. There are 16 districts in the province of Bihar. Ou$
of these disturbances occurred in 5 districts. In the district of Saran at the town of
Chapra, thg headquarters ; and about 3 or 4 villages were affected by the disturbances.

That is one district. Then we come to the district of Patna. Patna district
has got 4 sub-divisions. Disturbances occurred in 3 sub-divisions.

TaE HoNoURABLE M. HOSSAIN IMAM: Which was free ?

TeE HoNoURABLE SERt RAJENDRA PRASAD: Dinapore. I am no
aware of any disturbance in Dinapore. But the area which was most affected by the
disturbances was the sub-division of Bihar and certain portions of Sadr Sub-division
was also affected. Then we come to Monghyr. Two thanas out of 24 or 25 thanas were
affected. And in Bhagalpur disturbance took place in the town of Bhagalpur and in
one or two other places.

TaE HoNOURABLE ME. HOSSAIN IMAM : In 2 Sub-divisions——and Sadr——

Tar HoNoURABLE SER1 RAJENDRA PRASAD: I have not heard of any
thing very serious happening in Sadr sub-division ; only in——sub-division.

In Monghyr serious disturbance was in Sadr Sub-division ; not much in J. area.
But serious disturbance took place in the Sadr sub-division in Tarapur area. In
Gaya district, there was disturbance in part of Jahanabad sub-division and——

TEE HoNoURABLE Hasi SYED MUHAMMAD HUSAIN: I want to put a
question—

Tee HoNoURABLE THE PRESIDENT : If I allow you, I will have to allow other
members.

Tae HoNouraBLr Has1 SYED MUHAMMAD HUSAIN: The two leader
having seen the two sides, or every side, of the question, have the Government of
India been able to come to any decision as to what is the solution to stop these
distnrbances ? That is a question which ought really to be put.

Tae HoNOURABLE THE PRESIDENT : He has already said he does not know
what things are going to happen and he cannot foresee the future.

THE HoNOURABLE PaNDIT HIRDAY NATH KUNZRU : May I know whether
there has been any forcible conversion of Hindus to Islam in Bihar ?

HonouraBLE THE PRESIDENT : You have already asked that and it has
been answered.

BricapIER THE HoNoUmABLE Stk HISSAMUDDIN BAHADUR : Nominated
Non-official : T think the House should be very grateful to both leaders for the
speeches made in such peaceful cooperation. There is no good gained by the two
major parties fighting. It will create more trouble in the country. It will do more
harm than good, 8ir. .
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Trr HonouraBLE THE PRESIDENT : We 'will now proveed ‘with*legiglative
“;rvork which is very little. T will adjourn the Council after a few words of farewell
om myself.

INDIAN TEA CONTROL (AMENDMENT) BILL

TerE HowouraBLE MR. Y. N. SUKTHANKAR (Nominated Official) : Sir, I
beg to move :

‘“That the Bill further to amend the India Tea Controln Act, 1938, as passed by the
Legi-lative Assembly, be taken into consideration.’ )

Sir, this is a simple Bill whose examination need not detain the House unduly long.
As Honourable Members are aware, India is a party to the International Tea Agree-
ment and cannot export anything more than the total export allotment agreed upon
from year to year, nor could a pound of tea be exported unless it is covered by an
export licence. Each estate registered with the Indian Tea Licensing Committee,
which is a statutory body, receives an appropriate quota and that quota has to be
translated into an export licence which relates to a particular financial year before
tea could be exported. Suppose I am a proprietor of a tea estate and my quota is
100,000 1bs. I obtain an export licence, which is valid for 1946-47 if I wish to export
my tea this year. Suppose I am unable to ship all that tea and a balance of 50,000 lbs.
is left. I do not lose my right to export the balance. But I go to the Indian Tea
Liocensing Committee before the 14th April of the following year and apply to them
for a special export licence which enables me to export tea in the following year.
Now in prewar days the special export licence was valid only for a period of two
months, namely, during April and May, but>on account of the war conditions and in
order to such difficulties connected with freight and shipping the special export
licence was made valid for full twelve months and it is the arrangement which we
want to change now. We want to go back to the prewar arrangements as the freight
a nd shipping position has eased very considerably.

Honourable Members may well ask me if, apart from this desire to go back to the
conditions existing before the war and the easing of the situation as regards shipping
and freight, there are any practical difficulties involved in the existing arrangements
or any practical advantage arising from this Bill. My answer to thatis ‘‘ Yes’’. As

. Honourable Members are aware, at the moment, all the exportable surplus often is
purchased by the Ministry of Food under the bloc purchase scheme but the question
of terminating this scheme and permitting private export is under the active consi-
deration of Government under the existing arrangements we find that much more
export quota is kept alive than the actual quantity often available for export. Unless
we reduce the period of validity of the Special export licences from twelve months
to two months there is a definite risk that private exporters may utilise the special
export licences to draw upon tea reserved for the internal market.

Sir, I consider that this is a salutary Bill, in so far as it ensures return to normal
oconditions and safeguards the internal market. I therefore trust that the Bill will
receive wholehearted support from the House.

The Motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tae HoNoURrRABLE MR. Y. N. SUKTHANKAR : Sir, I move:
‘“That the Bill, as passed by the Legislative Assembly, be passed.”

The Motion was adopted.

REGISTRATION OF TRANSFERRED COMPANIES (AMENDMENT) BILL

TeE HoNouraBLE MR. Y. N. SUKTHANKAR (Nominated Official): Sir,
I beg leave to move :—

“ That the Bill to amend the Registration of Transferred Companies Ordinance, 1042;
a: paed by the Legi:lativo Aiiembly, be taken into consideration. ¢
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Sir, this again, is a simple Bill, which signalizes a return to normal conditionss
The Registration of Transferred Companies Ordinancd, 1942, was promulgated in
that year in order to enable Companies operating in different parts of the Empire to
come over to and be registered in India so as to operate effoctively from here as some
of those parts were overrun or in danger of being overrun by the enemy. After the
termination of hostilities some of these Companies wanted to go back to where they-
came from and others wantod to continue in here. As far as the Companies which
were registered under this Ordinance and wanted to stay on in India were concerned
the position was free from difficulty. There is registration under the Ordinance sub-
ject to certain conditionsproduced in some legal effect as if they were registered under
the Indian Companies Act, 1913, but as regards Companies which wanted to go back,
they could do so only if the Ordinaunce was cancelled. The Companies ‘registered
under it and wanting to continue in India lost all the advantages acoruing from
the Ordinance. On the other hand, if the Ordinance remained those companies
which wanted to serve India would continue to be rogistered in British India
as well as become Companies registered elsewhere, which would oreate an awkward
position. This Bill, therefore, seeks to cancel the registration of such Companies
under certain conditions. I may add for the information of the Honourable
Members that due care will be taken to safeguard the position and the interests of the
creditors to the various Companies whose registration  would be cancelled. I
may also add for their information that a similar amending Bill in exactly similar®
circumstances has been pas sed in the United Kingdom.

Sir, I move.

The Motion was adopted.

Clause 2 and 2A was added to the Bill.

Clause 3 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

THE HoNOURABLE MRr. Y. N. SUKTHANKAR : Sir, I move:
‘¢ That the Bill, as passed by the Legislative Assembly, be passed.”

The Motion was adopted.

FAREWELL ADDRESS BY THE PRESIDENT.

TrE HoNouraBLE THE PRESIDENT : Honourable Meémbers, as this is the
last time I am presiding in this Council before I adjourn the House sine die, I would
like to address a few words of farewell. For 14 years I have held the office of President
of this Council the longest period on record—due to circumstances necessitating
extension of the life of the House from time to time. I have during these 14 years
had my lips closed and took no part outside or in this Council in political matters,
except performing nry duties as President.

As many of you—old friends—are aware, I commenced my public career 58
years ago and ave been in the Central Legislature for the last 38 years of which the
last 14 years have been in the capacity as President of this Chamber. During these
years I had opportunities of meeting and working with great men and great politi,
cians like the Rt. Honourable Srinivas Shastri, Sir Sivaswamy Iyer, Mr. G. K
Gokhale, Sir Surendranath Banerjee, Pandit Madan Mohan Malaviya and Sir Dinshaw
Vachha. They were all men of distinction, great ability and representative status
from all parts of India. I had during this long period, as a Member of the Supreme
Logislative Council, and later during the last 22 years in this Council, exeeptional
opportunities of learning many things concerning the progress and advancement of
our country.

Nearly 60 years ago, when the Congress held its first Session in Bombay, few
realisod that they would see the beginnings of full independence of India within such
a short space of time. Through the untiring efforts of His Excellency Lord Wavell,
who has already distinguished himself as a great Viceroy and Governor-General of
India, we are able to see in this House and in the Assembly during this Session leader
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and regmsentatives of varios parts of India forming a Coalition Interim Government.
and who will in the not distant future participate in achieving the consummations
which every Indian has aspired to see for many years——and that is a free and inde-
pendent India. It is a matter of sincere gratification that through the efforts of our
popular Governor-General as well as the exercise of sound judgment by Mr. Jinnah,
the Muslim League has also joined the Interim Government. The work and pro-
gress in both the Houses which during the last few years were not marked with any
great measure of harmony, are, happily, now conducted in an atmosphere of mutual .
trust and conoord. This is imdeed very welcome for after the last few weeks’ dis,
tressing events, which unfertunately are still continuing, the two major communities
and even minor.ty communities have fully realised that for achieving our full freedom
we must be united in a sincere spir:t of give and take and thus earn the respect and
attention of the great nations of the world.

The responsibility of every class and community is all the greater in the back-
ground of the dark tragedies witnessed in Caloutta, Noakhali, Dacca. Bombay, Bihar
and other places which incidentally have plunged the whole country mto a state of
social and economic disorganisation. Not a day has passed without our hearing of

_ the sorrowful news and distressing tales of murders, looting, arson and other horrible

» crimes. But I have not the smallest doubt that the sagacity of our new administra-
tors who have taken charge of their office will soon find a solution of this grave and
distressing division of opinion between the two major communities and that their
efforts will succeed in a short time, with the assistance of His Excellency the Governor-
General and the aid of the loyal Police and Military, to restore peace and tranquility
will effect re-union between them. The task before our administrators is a serious
one, but with tact and courage, I have no doubt they will be able to form an ever-
lasting union of friendship between the two great communities of India. The mino.
rity question is & very important one, depending on the treatment accorded to them
and if it is handled in the right manner, the Interim Government will receive their
unqualified support as well as win their affection and approbation.

Honourable Members, I do not propose to deal with the past history of the Indian
Legislature, nor with important periods during which from time to time reforms were
introduced by the British Government, which have all collectively contributed to test
the ability and skill of our Indian politicians in the matter of suocessful governance
of our country. I desire, with your permission, to refer only to two important sub-
jects today. During the last few years there has been a division of opinion in many
parts of India as regards the advisability of bicameral Legislature——the Lower and
Upper Houses——in India at the Centre. Whatever may be the opinion about
having or not having two Houses in the Provinces, I am definitely of opinion that at
the Centre there should be two Houses, both the House of Representatives and the
Senate, or whatever you may choose to call them. In the Parliaments of all great
nations there have been two Houses, each having separate and individual entities
and functions, the Upper House generally consisting of elder and mature statesmen
enjoying powers of revision or alteration, on many important questions. Its neces-
sity and propriety have been impressed upon us by the events of the last few years ;
and whatever else may happen in our march towards democratic freedom, I trust
India will not recede from the position it has consistently taken up so far as bicameral
legislature at the Centre is concerned. I also pray that you and your successors in
office always maintain the prestige and great traditions of this house. The many
years that I have occupied this chair, I have contributed my humble efforts towards
that ideal. :

The other question I wish to refer to is whether on the advent of full Responsible
National Government, India should remain within the British Empire or secede from
it. I am fully aware of the feeling among many young politicians about it ; and it is
also true that the British Government have given.option to India to remain within the
Empire or to get out of it. But I trust you will permit me to say a few words 0. this
point. I am referring to it because not only in the present state of affairs, with tho
pronounced division between the two great parties, marked with the absence of mutual
disttust and a spirit of toleration, but also because of the trend of affairs in and
around Asia, it would be fer to remain within the Empire. We have embarked
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on governance of our country whose component parts are not yet quite integral or
‘well-knit. India is still a Suboontinent with diverse populations, living in different
arcas with different religions and conflicting habits. Moreover, thg resources of our
country are out of proportion to the needs and requirements of an extensive Empire.
These have to be augmented in various directions in order to make our country self-
supporting, so that the different Provinces become economically wholly self-sufficient
and self-reliant, It is true that India today is a creditor country, but our resouroces
are more illusory than real. And what is going to take place in the near future one
;annot envisage with equanimity. It is, therefore, absolutely essential that we must
fully build up our economic resources in all directions, industrialise the ocountry
expand our trade and commerce widely, make our farmers and agrioculturists pros-
perous, happy and contented and enable every Province to exist on its own resouroes
before we contemplate severance of India from the Empire.

You are aware of the past history of India, how different dynasties came into
existence and how different communities governed in succession. Qur foremost
effort should therefore be to obtain our sterling balances in order to expand indus.
trially and to make failures of crop as events of the past. Let us not be in a hurry to
go in for ambitious and expensive schemes of development which the Western nations
adopted only after many years of stewardship of Government. Let us lay the foun.
dations of our Government on financially sound basis and be also assured of a stable’
national income. As the Honourable Sardar Vallabhbhai Patel wisely and perti-
nently observed the other day, ‘ We must govern or learn to govern before we enter
into hazardous undertakings. We must put our foot on solid ground before we rush
into dangerous waters.” I commend these observations to the peoples of India
generally through their lcaders and representatives who are Members of the central
Legislature. When we have laid the solid foundations of the Indian Empire in
matters of industrialisation and economic advancement, when we have oreated a
truly national army by giving our boys suitable and adequate Military training, and
equipped them with weapons required for the protection of our country, it would
then be time for us to consider the question whether India should remain within or
walk out of the British Empire.

One more word and I have done. I say farewell to this House and to everyone
of you. The hour of parting is always sad, but I have the consolation that my health
with the support and indulgence of my colleagues permitted me for so many years to
preside over their deliberations. I stand before you for the last time, with my memo-
ries spread back for much over a generation, but I assure you that as long as I live I
shall continue to watch with deep interest the proceedings of this House and the work
done by you and your successors. Now, I need only remind you, that as elder states-
men the older we grow the wiser we must act, act not merely in the service of the pre-
sent but for the good of the future, and again not merely for the India of today but
for the India which we all fervently look forward to a United Nation, sensitive to
her own self-respect and sensible of the respect of the great nations of the world.

I must also tender my grateful thanks to the entire staff including my Secretaries
past and present and the Assistant Secretary, Rai Sahib A.K. Gupta, all of whom
have for many long years given me loyal and valuable help. I am also under deep
obligations to the Press generally, headed by their indefatigable unofficial leader,
Sir Usha Nath Sen, for giving true and wide publicity to the labours of my Honour-
ble ¢ollaaza es in this House.

With these few words, I now adjourn the Council sine die.

Honourable Members, as I may not meet many of you again, I will request you
to shake hands with me before we part .

(Honourable Members then shook hands with the Honourable the President.)

The Council then adjourned ssne die.
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